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(a) whether Government have taken 
note of the new item captioned "Bank 
of India deal still a mystery" appear-
ed in the 'Free Pr;:ss Journal', Bombay 
of ]6 July, ]984. 

(b) whether Government have or-
dered a CDI probe into the foreign ex· 
change dealings of the Bank of India 
involving heavy speculative transactions 
lesulting in the loss of Rupees five 
crores; 

(c) whether the 'cross currency Deals' 
as ordered by the D eputy General 
Manager are still being continued; and 

(d) jf not, the reasons therefor 1 

THE DEPUTY M INJSTER IN THE 
MINISTRY OF FINANCE (SH RI 
JANARDHANA POOJAR Y): (a) Yes, 
Sir. 

(b) No, Sir. 

(c) No. Sir. 
Reserve Bank of 
al ready stopped 
deal:. 

According to the 
Jndia, the bank has 
the cros.s cunency 

(d) Does not arise. 

Withdrawal or C.C.S. on Certain Care-
gori s or GarDlents Expor's 

4626. SHRI M. RAJASH E HARA 
MURTHY ': 'WiJl the Minister' of COM-
MERCE be pJt' ed· to state: 

(a) wbeth~r Government wilhdrew 
lh CCS- on certain cat1!gory of gar-
ments exported to certa in countJ ies 
during January-Mal'~h, 197'; 

(b) whether Gov ' rnment wiJl Jay on 
(he Table of the Hotlse' Ji~t of '~ases flied 
by the garm nt Expor drs regardina thi, 
withdr wal ~ 

(c) b ther any judeemellt has been 
given by an)' I ~ h ·Court Of '"an1 orh r 

Court in the Civil Writ or any other 
Suit; if so,. details including whether 
Appeals have been p~eferred by Govern-
ment and their present position; and 

(b) whether it is contemplated to 
bring all such cases at (b) above to the 
Supreme Court by way of an SLP and 
whether SLP has been filed, and if so, 
details of SLP ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND IN THE DEPARTMENT OP 
SUPPLY (SHRI NIHAR RANJAN 
LASKAR) ; (a) Yes, Sir. 

(b) to (d) 133 Writ petitions/Civil 
Suits have been filed in this connection 
by various garment exporters, A state-
ment contanir.g list i'n laid on the Table 
jf the House [Placed in Librery Sel No. 
LT-8706 of 184] In 46 cases, judgements 
have been given by the Bombay and the 
Madras High Courts. A~tion has been 
taken to file appeals in the bigger bench 
of the Madras High Court and SLP in 
the Supreme Court" The rna Her is sub-
ju,1ice. 

Complaint About Tax Evatsion by Ad,o· 
rates of Luckoow 

4627, SHRI DHARA\1 DASS 
SHASTRI: Will tbe Mini s try of 
FINANCE be pleased to tate: 

(a) whether a large number of 
comp)ainu have been 6led' with the 
Commissioner of Income-tax, Lucknow 
against evasion of ta"es by some perfes· 
5ional advocates in Lucknow ; 

(b) i (so, whether any preliminary 
inv.:stiaations, have since been compl~ 
~ted, and if not, the Jeasbns therefor'; . 

"' . 
(C) the number of cases of the above 

nature which hJve beed received in July 
and August, 1984" ; ana 

, . 
(d) tbe ' action taken ther on f(7 

proceed in accordance with strict en-
forctmebt of law' 'I I' i .' ", . " 
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(a) to (d) It has been reported by 
Commissioner of Income. tax, LuckDOW 
that DO complain ts of evasion of tax by 
advocates practising in Luc1cnow have 
been filed witb him during July or 
Augu t, 1984. How ver a complaint has 
been recently received by the Directorate 
of Inspection (Investigation) and the 
same is being forwarded to the Com-
missioner of Income-tax, Lucknow for 
necessary action . 

Comp'ajnt$ Received by Income Tax 
Authorities About tax Ension by Advo-

cates of Lucknow 

4628. Dr. A.U. AZMI: WilJ the 
Minister of FINANCE be pleased to 
state: 

(a) the total number of complaints 
received by the Commissioner of Income 
Tax, Lucknow Central Board of Direct ' 
Taxes agaiost large~scale evasion of 
income taxes etc. bei·ng pefP~ trated by 
some group of advocates of Lucknow ; 

(b) whe ther the authorities at 
L ucknow do not take timeJy and p roper 
action to briog to book suc~ defauhers 
in s~ite of repeateC\ information being 
giv~o to the authorities there; , . 

(c) if so, the details thereof ; and 

(d) the action proposed to be taken 
in this regarding so as to bring the 
defaulters to book and to enforce the 
l«lw upon slLch evaders? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
S.~. ISHNA): (a) .Commissioner of 
Incto .ta, Lucknow has reported t.hat 
no such complai ts have been received 
by him, However a complaint ha been 
recently received by the Directorate of 
Inspection (Investigation) and the same 
is being forwarded to tbe Commi sj ner 
of Income.tax, Lucknow for necessary 
a~tiOD. 

(b) to (d) Question does not arise. 

Application for RegularisatfoD 01 Power-
looms Witbheld/Rejected by 0 ct' of the 

Textile Commifi joner, Do 

4629 . SHRI J,S. PATIL: WiJI ' the 
Minister of COMMERCE be plea ~d to 
state: 

(a) whether disposal of number of 
a ppli~atjons for regularisatioD os power-
looms had been Withheld / rejected by 
the office of the Textile Commissioner, 
Bombay only on the remarks of postmen 
as 'Not known/Not Found' ; 

(b) whether no adquate powers are 
delegated to State TaxtiJe Authority to 
verify the existence of power)ooms at 
different places than that of written on 
their Certificates issued earlier' deSpl te 
expressioil of inability by tbe State 
Taxtile Authority, Maharashtra ; and 

~~ 
. I 

(c) if so, the reasons for rej_ctioDS 
of a pplications since 1980 anI! the 
number of such ithheldjrejected 'oppli. 
cation 't ;-.. 

THE MINISTER OF STAT IN 
THE MINISTRY OF COM ' CE 
AND IN THE DEPAAT~EN Of 
SUPPLY (SHRI NIHAR Rt\ AN 
LASKAR) : (a) A number of al'itJica-
tion s have been rejected because t , is • . 
tered letters sent to the I? :lrti~ .,. fQr 
clarifica tion have come for~ the "P tal 
authorties with a remark tha t the pa rtie~ 
are not known/ not found at f . the 
address. 

b) Uod~r the re ut· 
schem:e~ State t xtiJe a4lilo itie e to 
issue existence certificates for unautho. 
rised power)ooms working on non cotton 
yarn existing on or b fore 31 st Tcn 
1981 With the place· of inst lIatj n etc. 
The State T~xtjle authoritie ' hav..: 
declined t'() make change il'} tll~ e"i -
tence certificates in regard to the 
location of looms to prevent unscru-
pulous cl m . fQf P r it at. a J tL r 
st~ 




